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At the request of Mr FPathak,
a¢jeurned te 9-8-05,
(—

(K. Rarﬁammorthy)
. Member (A)
i .
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«9.95

18-95

Adjourned to 18th Sept.1995 to anable ths
applicant to remove the office objections,

(K.Ramanoorthy )
npm y

Membar (A

Adjourned to 29-9-1995.
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(Ke Ramamoorthy)
Member (A)
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Office Report

ORDER e

17-4-1995,

3/7/1%95

10/7/19295

18-7-95

By Circulation

One more opportunity may be given to the learmed
Counsel to remove of fice objections, Acjournmed

to 8-5=1995
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(Dr. R.K. Saxena) (K, Ramamoorthy)
Member (J) Member (A)

| %as,

Nene present fer the parties.lLast eppertumit
may be given te the learned ceunsel te remev
office objectiens. Adjeurneéd te 10/7/1995,

)

(K. Ramamenr thy)
Member.- (A)
*AS,
Mr. Fathak learned csunsel fer the applicant

is present. At his request x ad journed te

18/7/1995,
‘! L
&
K. Rarameorthy)
Merber (4)
*AS .

Mr.Pathak is absent. Adjeurnd te

1 (_';"7"‘1 995 .

(K. R amamw;rthy)
Member (A)




b
Da‘t'e i Office Report ORDER
1YwTmis '
At the request of Mr .Pathak,
adjourned teo 9=8=95,
(Ke Ramamoer thy)
Member (A)
/
9.8.95 Mr. Pathak states that the eb jecticns ]
] L& 15 /ﬁ'"’}
have been remeved. The matter may new éL //
givm:'z;egular number .
(Kelamameerthy)
Member (A)
13090£5 4 { :
- Adjourned te 18th Sept,1955 to snable the
applicant to remove the office objections,
- (K.Ramamoorthy )
| nom f“?::ambar(ﬂ{
15-9-95. None present for the applicant.
Adjourned to 29-=9-1995,
(KeRamamoorthy)
Member(A)
jgit.
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Office Report

ORDER

3/7/1 95

10/7/1

18=7-95

-
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. CGumsel to remave

- v e dve o the learned
ore more cp-ortunity mey be given to th

of fice objecticns. Acjourned

to 8-5-1995

(K, Ramamooc rehy)
Merber (A)

None present for the parties.Last opportunity
may be given to the learned counsel teo remove

office objections. Adjourned te 10/7/1995,

\K. Ramamoor thy)
Member (A)
*AS .

Mr. Pathak learned counsel for the applicant
is present. At his :‘equest x aciou:ned te

K. Raramoorthy)
Member “m)
*AS ., 7

MI'+sPachak is ahs

J19=7<1995,

f '
\Ke Ram:meerthy,
MYember (A;
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Date

RAST/x45/94 in0A/718/93

Office Report

"ORDER

29.,9,98

11.10.95

17=10«199

19.10.95

Do

Adjourned to 11th October,1595,
to enable the applicant to remove the
office objectioms,

’(K.Ramamoorthy )
npm Member (A) -

Mr.Pathak states that he will remove of Pice
objection by 17,10.95. In view of the
statement applicationmay be rasgistered

after verification.

(K.Ramamoorthy )
npm Nembar(ﬂy

)

Time given upto 19-10.1225 to remove

of£ice objections.

(KeRamamoorthy)
Member(A)

Objections over ruled. Registry to give
ragular number of R.A.

(K.Ramamoorthy )
npm Member (A)
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o

removal was maeintained. On the consideration of the
facts, oWe had quashed and set aside the order of
removal because the impugned order was found

punitive in nature.

24 The groun@s taken in the review application
is &hat order of re-instatement and payment of bhack-
wages with continiity in service, was not péssed
whereas such ordem ought to have beer passed

When the order of removal 6r discontinuation from

fhe service has been quashed and set aside, the
consequential benefits shall follow. It is‘not
- necessary that the specific order of re;instatement
and other benefits, be passed. Thus, we do not see
any illegality”%n the Judgnent dated 19.7.1994

and, therefore, dismisse® the review application.

Member ( J ) Member ( A )




